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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, 

NEW DELHI 

ORIGINAL APPLICATION NO. 174 OF 2022 

IN THE MATTER OF: 

DHARMENDRA KUMAR SINGH 

VERSUS 

UNION OF INDIA & ORS. 

... APPLICANT 

... RESPONDENTS 

COUNTER AFFIDAVIT ON BEHALF 

OF RESPONDENT NO. 8 

MOST RESPECTFULLY SHOWETH 

I, Geeta Singh aged about years w/o of Dilip Singh Rio village-

Sarni, Post- koth, Tehsil- Sikanderpur, District- Ballia, Uttar Pradesh, 

presently having come to New Delhi, do hereby solemnly affirm and state 

on oath as under: -

1. That I am the proprietor of Respondent No. 8 Brick Kiln in the above 

Original Application. I am fully acquainted with the facts and 

circumstances of the case. Therefore, I am competent to swear this 

Affidavit. 

That I have read out the contents of the Counter Affidavit and have 

fully understood its contents. I say that the facts stated therein are true 

and correct on the basis of my personal knowledge. 

3. That I have gone through and understood the contents of the Original 

Application and I hereby deny the same except which are specifically 
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admitted hereinafter in this Counter Affidavit. J further pray to ~ant 

me leave to add, alter or amend this Counter Affidavit as may be 

directed by this Hon'ble tribunal. 

PRELIMINARY SUBMISSIONS 

4. That it is respectfully submitted that Uttar Pradesh Brick Kilns (Sitting 

Criteria for Establishment) Rules, 2011, was notified on 27.06.2012 

and before that Zila Parishad' s guidelines were being followed. It is 

further respectfully submitted that the distances mentioned therein 

apply for installation of a new brick kiln and the Respondent No. 9 has 

been functioning since 2000 and therefore the distance criteria is not 

applicable to it. 

5. That at the outset it is respectfully submitted that pursuant to the order 

dated 12.07.2022 a report of Joint Committee comprising of 

(i) Shri Akhilesh Kumar Yadav, SDM, District Ballia 

(Representative of OM Ballia) 

(ii) Shri Runa Oraon Scientist-D, CPCB, Regional Director 

(iii) Shri Kalika Singh, Regional Office, U.P. Pollution Control 

Board, Azamgarh (Representative ofUPPCB) 

was placed before this Hon'ble Tribunal. 

The above committee inter-alia observed as under:-
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(a) Respondent No. 8/ Aakansha Int Bhatta (formerly Ws Raj Brick 

Work), which is established since 2000 in name of Ws Khan and 

Ansari Brick Works and was issued No Objection Certificate for 

establishment on 10.10.2000. A true translated copy of the No 

Objection Certificate dated 10.10.2010 is annexed herewith as 

ANNEXURE A-1 to this Counter Affidavit. 

(b)Respondent No. 8 Brick Kiln has changed many hands and was 

lastly purchased by Geeta Singh in year 2021 and .is being now 

operated under the name of Ws Aakansha Brick Kiln. A true 

translated copy of the compliance certificate ( Pramaad part) dated 

12.11.2014 is annexed herewith as ANNEXURE A-2 to this 

Counter Affidavit. 

(c) The brick kiln was given consent to operate from 25.02.2022 to 

31.07.2025 which was revoked pursuant to the order dated 

12.07.2022 passed by this Hon'ble tribunal. 

(d) That upon inspection the brick kiln was not found to be operational 

and the joint committee was informed that due to rainy season it is 

not in operation since 15.06.2022. 

That it respectfully submitted that the respondent brick kiln no- 8 i.e 

Ws Aakansha Int Bhatta has submitted affidavit to the committee 

formed in compliance of order dated 12.07.2022 of this Hon'ble 
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Tribunal during the site inspection on 30.07.2022 by the way of it~ 

representative Mr Dilip Singh that brick kiln is not operational and 

will not be operated in future due to bad financial conditions of the 

business and unavailability of quality soil for production of bricks 

therefore owner directs the entity towards voluntarily closure of the 

respondent brick klin apart from this, respondent brick klin's 

representative Mr Dilip Singh agreed to demolish the chimney of the 

brick kiln in presence members of pollution control board therefore 

noting remains in respect of respondent no-8 i.e (M/s Aakansha Int 

Bhatta) in present case and it is most respectfully prayed from this 

Hon'ble Tribunal to discharge respondent no-8 brick klin from the 

present Orignal Application no- 174 of 2022 tittled as "Dharmendra 

Kumar Singh vs Union of India & Ors" 

BRIEF FACTS 

7. That Shri Dilip Singh H/o Smt Geeta Singh has purchased Respondent 

;/-,}-;~:·~----~~:::::_~:;;~'- No. 8/M/s Aakansha Int Bhatta in year 2014, situated in Village­

,::·~-2/:-::;/-t,}\7~:\ Sarni, Post-Koth, Tehsil- Sikandarpur, Dist- Balia, which was from 
:-~ ~-.;;~~~'¢~~f }_C))) 
· , '.,_ · ~~ /1i:~/ 2000 to 2004 known as Ws Khan and Ansari Brick Work, and from 

_;--- :1:~\t ;-· 
- ~----. -· ~· 

2004 to 2014 was Known Ws Raj Brick Work and is being 

run/owned/operated/managed by Shri Dilip Singh H/o Smt Geeta 
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Singh and Shri Ram Snehi S/o Shri Vyas Singh. In 2014 there was 

again change in the name of brick kiln from Mls Raj Brick Work to 

Mls Akansha Int Bhatta and requested the Uttar Pradesh Pollution 

Control Board vide letter in year 2017 to withdra,w the show cause 

notice issued against respondent no-8 directing closure of brick kiln. A 

· true translated copy of the above said letter is annexed herewith as 

ANNEXURE A-3 to this Counter Affidavit. 

8. That the District Level Environment Impact Assessment Authority, 

Ballia vide letter reference no- 121/Parya/DEAC/Brick/2017/Balia 

dated 15.05.2017 granted M/s Akansha Ent' Bhatta Environment 

Clearance, thereby withdrawing the Show cause notice issued against 

the respondent no-8 as subject to certain terms and conditions. A true 

copy of the Environment Clearance dated 15.05.2017 is annexed 

herewith as ANNEXURE A- 4 to this Counter Affidavit. 

9. That M/s Akansha Ent Bhatta Kiln further applied for consent for 

discharge/continuation of discharge under section 25/26 of the Water 

(Prevention & Control of Pollution) Act, 1974 and for 

~~·~emissions/continuation of emission u/s 21 of the Air (Prevention & 
1
[ [\ ft~~,'?~l\§ \\control of Pollution) Act, 1981 and for grant/renewal of authorisation 
~- \ '. (Q ~ :~ Jj 
" '> ~ ~:{;;~ for generation or co-processing or utilisation or treatment or disposal of 

'--:---:-=::--~-~ 

hazardous and other waste under Hazardous and other waste 
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(manag(1ment and transboundary movement) Rules 2016 read with 

Environment (Protection) Act, 1986. 

10. That Uttar Pradesh Pollution Control Board vide consent ord~r with 

reference no 

1201 00/UPPCB/ Azamgarh(UPPCBRO)/C. T .0./air/BALLIA/202 dated 

25.02.2021 has accorded Consent & Authorization to Mls Akansha Int 

Bhatta for the period 25.02.2021 to 31.07.2025. A true copy of the 

abovesaid consent order with reference no 

1201 00/UPPCB/ Azamgarh(UPPCBRO)/C. T.O./air/BALLIA/202 dated 

25.02.2021 issued by UPPCB is annexed herewith as ANNEXURE 

A-5 to this Counter Affidavit. 

11. It is pertinent to mention here that as per the latest Action Taken 

Report filed by Respondent No- 4,5,6 & 7 it is clearly stated that the 

respondent has no more interest in this business and alongside non 

availability of mud for the purpose making bricks and economical 

in way of affidavit to the committee 

formed for giving his report about the status of respondents no-8' s 

brick klin. 

12. That previously too, when M/s Akansha Int Bhatta was operating under 

the name of M/s Khan and Ansari Brick Works, it was given no 
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objection certificate by Uttar Pradesh Pollution Control ~oard to run 

the brick kiln vide No Objection Certificate dated 10.10.2000. 

13. That the Respondent No. 8 Brick kiln has been · depositing 

rent/royalty/fees towards mining lease to the Government and thus 

doing the business fairly within the boundaries of statutory regulations 

and laws. The true translated copies of some of the rent/royalty/fees 

towards mining lease deposited with the Government of Uttar Pradesh 

is annexed herewith as ANNEXURE A-6(colly.) to this Counter 

Affidavit. 

PARA WISE REPLY 

14. That in reply to the contents of para 1 & 2 of the Original Application 

it is respectfully submitted that the same are matter of record and need 

no reply. 

15. That in reply to the contents of para 3 of the Original Application it is 

respectfully submitted that the Applicant is in no way aggrieved and 

the present application has not been filed with bonafide interest. 

That in reply to the contents of para 4 of the Original Application it is 

respectfully submitted that the substantial questions raised therein do 

not arise in the present case. Reply to each question is provided 

hereinunder: -

(1) In reply to contents of question no. 4(1) it is respectfully submitted 

that Uttar Pradesh State Pollution Control Board (UPPCB) vide 
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order dated 25.02.2021 has granted permission to operate Brick 

Kiln and it is respectfully submitted that the UPPCB was aware of 

the 2011 Rules while passing the abovesaid order. 

(2) In reply to contents of question no. 4(2) it is respectfully 

submitted that answering Respondent has been paying 

rent/royalty/fees towards mining lease to the government and 

hence the question on the functioning of brick kiln in its absence 

stands answered. 

(3) In reply to contents of question no. 4(3) it is respectfully 

submitted that Respondent No. 8 was granted No Objection 

Certificate under Air (Prevention and Control of Pollution) Act, 

1981 by vide order dated 10.10.2000. 

(4)1n reply to contents of question no. 4(4) it is respectfully submitted 

that the reply to question 4(2) be read as a reply to this para as 

well. 

17. That in reply to the contents of para 5 of the Original Application it is 

~·~ respectfully submitted that this Hon'ble tribunal being a statutory body 
I! .. 1'4~ j) ' (I ?: v -tt "'-. \ . 

i
1
(9{ /;~t-te~~~·b~~-to-? fstablished under National Green Tribunal Act 2010 for effective and 
•I. I '<; ;J .-0· w! ' 
\\ '-,- '<.(?:) ~ -.r I 

·~~-,?._( 1 ~~\ "?.'~/ expeditious disposal of cases relating to environmental protection and 
~=:::::> 

conservation of forests and other natural resources including 

enforcement of any legal right relating to environment and giving relief 

and compensation for damages to persons and property and for matters 
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connected therewith or incidental thereto has the jurisdiction to decide 

the case relating there under. 

In reply to the second part of the para it is respectfully 

submitted that the Brick Kiln was established in the year 2000 when 

there was no school or dwelling house and so the para is misconceived 

that the brick kiln is functioning despite a school nearby. It is further 

respectfully submitted that that the distances mentioned under Uttar 

Pradesh Brick Kilns (Sitting Criteria for Establishment) Rules, 2012 

apply for installation of a new brick kiln and the Respondent No. 9 has 

been functioning since 2000 and therefore the distance criteria is not 

applicable to it. 

18. That in reply to the contents of para 6 of the Original Application it is 

respectfully submitted that the applicants has chosen to state such facts 

before this Hon'ble Tribunal as suited to him and has concealed 

material facts. It is further respectfully submitted that the present O.A. 

/'\·~::~~.i:r-!nR is time barred since the applicant has chosen cause of ~ction to be on 
'., '··.:::; '~·· :· 

•. <. ,, I~-!:,; J ; ; 

" ··· " ·:::~/:,;<:-'' .:, the date of complaint given by him to UPPCB and the statutory 
.., .... -. 

limitation of 6 months takes a backseat. 

''l' 
19. That in reply to the contents of para 7 of the Original Application it is 

respectfully submitted that Respondent No. 8 has not' done anything 

illegal and are operating with due permissions from the UPPCB and 

other bodies and therefore there is no reason to stop the functioning of 
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brick kiln and snatch the livelihood of the owner and the poor labourers 

havingno other means to survive therefore keeping in mind the interest 

·' of the respondent no-8 and recognizing his fundamental right under 

article 19(1 )(G) of the Indian Constitution, It is most respectfully and 

humbly prayed from this Hon'ble tribunal to vacate the stay granted 

against the respondent no-8. 

20. That in reply to the contents of para 8 of the Original Application it is 

respectfully submitted that the present OA urges no ground for the 

relief prayed therein and the Applicant having no locus and being not a 

public spirited person has no balance of convenience in his favour. It is 

respectfully submitted that on the other hand the Respondent No. 9 is 

sufferi~g tremendously as the functioning of Brick Kiln has stopped 

and all the persons connected with it earning their daily bread are left 

with no hope. 

21. That in reply to the contents of para 9 of the Original Application it is 

respectfully submitted that the answering Respondent is not aware of 

' - ' ' ! - ' ~ J ; 

- ' _.,' .-.fi.'!• • !j 

* the fact stated therein but the Applicant has filed similar petitions 

-~T,,·-':;/' against many brick kiln operators. 

22. That in reply to the contents of para 11 of the Original Application it is 

respectfully submitted that the instant. OA is hopelessly barred as the 

Applicant has himself stated that the brick kiln is running since 2001. It 

is further respectfully submitted that the cause of action never arose in 
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the present matter as there existed none and the applicant is calculating 

cause of action from 22.01.2022 when he forwarded a letter and the 

same cannot be termed as a valid cause of action. 

23. That the instant Original Application is abuse of process of law and 

should be outrightly dismissed with heavy cost~. It is further most 

humbly submitted that the brick kiln is being operated in compliance of 

all the rules and regulations and there is no reason to stop the 

functioning of brick kiln based on the averments made in the Original 

Application. 

24. That the facts stated in the above counter affidavit are true to my 

TENTS EXPLIIINED TO THl 
CERTIFIED THAT THE CON 0 IS SEEMED PERFECTLY TO 
DEPONENTIEXECUTANT V:osED BEFORE ME f..T MEW OELH: 
UN6ER&TAilD AFFIRMED & 0 , 

--·· : ~ ANTI NENTWHO 

Sl ::'-"?' ' . 
OTARY PUBLIC (NEW DELHI) 

IDEGNN·1:·:' •. ;':NTHM:EP~.E~~:lCE Y.: 
N I .vR AGARWAL Advocate 

NA VERIFICATIO :- 2 4 NOV 10?.2 

Verified at New Delhi on this 31sT day of January 2023 that the contents 

of above affidavit are true and correct to my knowledge. No part of it is 

false and nothing material has been concealed. 

n(V~ 1~ 
~ONENT 

J 

j 
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Place: New Delhi 

Date: 31.01.2023 

RESPONDENT NO. 8 
THROUGH 

Siddharth Krishna Dwivedi 
Viresh Kumar 

W Qrk Space Legal 
Advocates on the behalf ()f the Respondent no-9 

~:9958634000,9129829862 

E- Workspacreleg§lO@gm~l.<(.Qm 
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ANNEXURE-A-1

TRUE TYPED AND TRANSLATED COPY OF N.O.C DATED- 10.10.2000

Phone: (0542) 315143

Fax: (0542)315143

UTTAR PRADESH POLLUTION CONTROL BOARD

REGINOL OFFICE: AVAS VIKASH OFFICE COMPLEX, JAWAHAR NAGAR, BHELUPUR, VARANASI

Ref: Date: 10.10.2000

TO,

THE

M/S Khan and Ansari Brick Works

Sarni, Koth, Sikanderpur

Ballia.

Subject: From the point of view of environmental pollution/ no objection certificate

for renewal or expansion in the production capacity of brick klin/ working for

the establishment of a new unit.

Respected Sir,

Please consider the above dated 4-10-2000 reference application and please be aware that

from the point of view of environmental pollution, the industry is granted cum clearance

with due compliance of the following specific conditions (attachment).

1. No Objection Certificate is being issued only for the following specific details:-

a. Location:

ArajiNo. 165,173, Sarni, Koth, Sikanderpur, Ballai

b. Production capacity:

15,000 Bricks per day

c. Main Raw Material:

Soil

d. Quantity of Indrustrial waste:

Zero
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e. Fuel:

2 tonnes of coal per day

In case of any change in the subject matter, it will be necessary to obtain the no-

objection certificate again.

2. All necessary plants in the industry should send the progress report made in the

establishment of green belt effluent purification plant and air pollution control system

to this office continuously by the 10th of every month.

3. Do not start trial production in the industrial unit until it obtains consent from the

Board under the Water and Air Acts. In order to obtain water and afr consent, at least

two months before the date of commencement of production in the unit, prescribed

consent applications must be submitted to this office mentioning the first application

before production. If the industry does not comply with the above, legal action can be

taken against the industry without any prior notice under the statutory provisions of

the said Acts.

4. Before trial production in the industry, the inspection of the unit should be organized

by our regional office.

5. Domestic outflow, the amount of which shall not exceed 2500 It./day. Purified

according to the standards set by the board through septic tank and soak pit.

6. A copy of the order given for the supply of the proposed purification plant and

construction work for pollution control must be submitted to this office by "December

2000".

7. Development of more motor wide green belt around the proposed industrial site to be

done

8. It should be ensured that the data sheet, accident information etc. are sent in different

formats under the hazardous chemicals manufacturing stores and emergency rules

1969.

9. Be sure to submit the environmental statement latest by 30 September at the end of

each financial year.

10. The rules laid down by the Explosives Department should be followed by the

industry.
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11. Ensure compliance of Lok Dal Insurance Act 1991.

12. Proper arrangements should be made by the industry for fire fighting.

13. If there is any kind of solid waste by the industry, then necessary pollution control

will be done for it so that the environment is not affected in any way.

14. 10 Kw Disel Engine will be established in the industry and will have exhaust at height

of 1.5 meters from the height of the roof from surrounding houses.

15. Height of the chimney of the brick klin is_to be 30 meters.

16. Along with the chimney the installation of gravitational settling chamber. All

compliances issued by Ministry of Environment, Government of India will always be

followed.

17. Affidavit submitted by the brick klin dated 29-09-2000 and 9-10-2000 are to be

followed strictly.

18. All guidelines of Ministry of Environment and Forest ,New Delhi are absolutely to be

followed

19. Guide lines of the Zila Parishad are to followed strictly.

20. Distance from the nearest brick klin is to be in accordance to the rule of Ministry of

Environment, Government of India.

Please note that failure to comply effectively and. satisfactorily with the above written

specific conditions and general conditions may lead to cancellation of the No Objection

Certificate issued by the Board. The Board reserves the right to amend or cancel the

conditions of clearance. In relation to the above mentioned specific and general conditions,

the compliance of the industry must be sent to this office by date.

Yours Sincerely

Regional Officer

Pagination no. /N.O.C Date

Copy to:

1. Environmental Engineer Circle UP Pollution Control Board, 3rd Floor, B-Class

Building Gomti Nagar, Lucknow - 226010.

2. General Manager, District Industries Center - BALLIA

Regional Officer
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ANNEXURE A-2

A true typed and translated copy of the compliance certificate dated 12.11.2014.

Office

District Panchayat - Ballia

Quotient:-memo Dated_l2-11-2014

CERTIFICATE

Certified that Akanksha, Brick Kiln Village Sarni Koth - Tehsil- Sikandarpur District- Ballia

(U.P.) Formerly established and operated by the name of May Raj Trilc Works Sarni Koth

Sikanderpur District Ballia from the year 2011) May Raj Bricks Work which is presently

renamed as Akanksha Brick Kiln which is operated according to District Panchayat

Achievements Guide Lines.

19261



ftiw

MW-ira

mf^f^vOTt 3w,^>1^m--jfi#

«WK-^ ̂OSO) 3^ ̂  ̂0 W to Wf Wt ^ ̂ ̂

^  2011"^ Wlftcf % ̂0 ^ ̂ q^[4^|rf ijRcif^tl ̂  ̂Rj^T

^TOt ̂ teqWTOWf I

20262



21

ANNEXURE- A3

A true translated copy of the letter to UPPCB requesting withdrawal the

show cause notice issued against Respondent No-8.

To

Chief Environmental Officer (Circle-6)

Uttar Pradesh Pollution Control Board

T.C- 12th Vibhuti Khand Gomti Nagar

Subject- Representation regarding show cause notice issued to M/s Akanksha Ent Bhatta,

Sarni, Koth, Silcandarpur, Ballia.

Sii',

Kindly forward your letter No.-H/56614 / C-6 / Brick Kiln / 212 / Kati / Azamgarh, dated

28.12.2020, In relation to the applicant make the following request-

1. Above said Brick Kiln, Arazi No. 173, 165, Sarni, Koth, Sikandarpur, Ballia is being

run/operated since 2000 which established in the name of Ansari Bricks Works.

Through letter No. 0-889/ NOC/ Khan and Ansari, Bricks Works/ 2000 dated

10.10.2000, no objection certificate was issued to the brick kiln in the name of M/s

Khan and Ansari Bricks Works Arazi C-173, Sarni, Koth, Sikandarpur, Ballia has

gone, (photocopy attached)

2. The said brick kiln has been operated by the applicant's husband Shri Dilip Kumar

Singh s/o Shri Ram Sohi Singh resident of Sarni, Ballia since the year 2004 in the

name of M/s Raj Bricks Works. (Affidavit attached)

3. In the year 2014, the said brick kiln was operated by Mr. Samarsen Bahadur Singh in

the name of Akansha Brick Kiln.

4. The said brick kiln is currently being operated by the applicant Geeta Singh wife Dilip

Sjngh (evidence attached).

5. The said brick kiln is installed at the proper place according to the bye-laws of

District Panchayat, Ballia. In this regard, the memo dated 12.11.2014 issued by

District Panchayat, Ballia (certificate attached).
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6. An application was sent by Shri Samarsen Bahadur Singh on 30.09.2014 for obtaining

water/air consent, which was rejected on 12.10-.2014. Again the application was

forwarded on 20.01.2015 which was rejected on 16.02.2015.

7. Annual fee has been deposited by 71 brick kilns in district panchayat, mining and cell

tax (photocopy attached).

8. Gravity settling chamber has been established by the brick kiln as an air pollution

control system. Katha Adharise Agency M/s Team Energy System's certificate is

attached and platform port hall and ladder are being arranged for monitoring.

9. Latest inspection report dated 08.01.2021 was received by me from Deputy District

Magistrate, Sikandarpur, Ballia. In which it is certified that the brick kiln is

established in Arazi No. 173 in the year 2001 and Pathai work is done in Arazi No.

165. The population of the village is 200 meters away from the brick kiln and other

information is also marked around the brick kiln.

10. The above said brick klin was given Environmental consent fi'om the office of D.M

Ballia thi-ough letter- 121/Parya/DEAC/Brick/2017/Ballia dated 17/12/2017.

It is humble request that my brick klin is established and functional before year 2012 as

per the guidelines therefore it is my humble request to revoke the show cause notice dated

**illegible** **illegible**

illegible'*
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To, : .

H/S AlCANSm ENT

Smt; Geetu S|ngh
Village: SaranrlCothi Slliandarpur
District: Balia.

lit tar Prades h

RePNo: .4 ;S. ^ ,i/Pai^^DEKe/Bti^P15^BaK;na Date,: ...As/. .5.^..2017
Subject: Envir&nmerit Clot-ince BKcIf;About Earth Rlinlng Gata no, 166, 209, Viliagc: Sarani,
Tehsjl: Sikandarpur, .Eistiict B.alia; IJttai. Pindesli. (Area 1.59S Hal), M/S AKANSHA ENT
m^THHA. . ^ ■■ ■ " ^ ^ ,

Dear Sir,

Please refer to your applicadpn'dated of ElA notitjcation 200.? as

ainejidcd bygazetta-nottfiGation 125 and lOSirespectiyely date I5Ijan.uar5' &.20 Januaiy 2016 for caxegoty" 62"

addressed to the ehairman and:secre:tary DEAD on the'subject as above. A pressntation was made by ptojcci

proponent along with the consultant 'BDAIPUR MlN-TBCH PVT. ETD. before (lie District ieve) Expert

.'Xppraisal Coininitlee (DEACTineetingdated -S-4'^'i-^?-^ I 'r
The project pj'Qponent, tlirough, documents'(submitted to.DEAG) aud preseiiTation made during iuce' ings.

has infonncd to tiie DBAC that:

1. The Environment Clearance, Brick Earth Mining at Gata no. 166, 209, Village: Sarani, Tehsii

Sikandarpiir, District; Balia Uftar PradeMi, (Area 'U98 Ha,),- M/S AKANSHA ENT BHATHHA.

2. 19.415.7 Cum soil excavation is proposed'from the proposed sites (Leased Area 1.598 l-ia.) as per

following production chart:

Gata no. Village Total area

Ha

Depth fn Period of

agreemen

t

Volume of excavated

soil in cum (after

consideration of berm

and sfety measures)

166 & 209Mi Sarani 1.598 l.SMeter 3 years 19,415.7 i
:

i

i

TOTAL

■

1.598 Ha. 19,415.7 ■
;

i

Cu.m. •
t

.... ........

Total Area:- 1.598 Ha. Total VoIu]ne:;,;l94r5?7'cumi)\
•/A' ■■ '',r •, ■ ,

Page 1 of 7
T.?f . 79

•v

24266



3.p^tails of salient ̂

'Miningtmethod'" MahuaL. - d

Proposted manpower

V/ ater reqluiferaeht/sourbe .fofrKTD

Total project Cost 35..0%acs

Proposed, CSR, TCfOOO^s. ■

Tb£al;brick production- 32,35 Lacs/Year

1.

■2

5.

6.

2.

8.

9.

.10

11,

12.

15.

■The:ultimaie depth.o|^Ming;y^ bp restricted,ttj 1.5-iPeter.

Env.ironinenlai .clearance for soil mining for brick-earth is valid, for 3 years from date, of
.issued for brick kiins-or'nriimng permits.
Top-soil (iip to b .mchesJwirbe'Scavated and'.wijl be preserved nearby to grow plant.
Annually 5;472:cum brick earth.will bs-excavated for casting.of bricks.
The niinhtg will be Opeiicast accOrdingf.b the approved mine plan.
■During tlte operatibh the.maxiimim no^of workers, will.not be more tlien 25.

Measure.s .will be takenfb prevent dust ernission by convering during the transportatioa.
Woite'rs./labors.will beproyided with, facilities for water aiid sanitation.
Proper safety measures vvlll be takfeii: fronrthe inosqint'oes'^ancrinssGts generated due to tliu
forination of small pits during the mining activity.
The project does not; attract any of the general conditions applicable on mining nroie-ct
specified in EIA Notification 14/09/2006.

. The project proposal falls: under category I (a) of EIA Notificaiio.a., 2006 (as amended").

. Proponent has already declared that they will comply ail condition mentioned in E.G. and
will submitted report within a week one month from the date of issue of E.G. if the
proponent fails to comply with the conditions of E.G., the legal action shall be iaifiated as
per law.

A mine plan prepared by'Udaipur h4in-tech Pvt. Ltd. RQPAjDP/354/2009/B Valid upto
20/08/2019-& duly approved by Directorate of-Geology & Mining U.P. vide letter no
823.2/MP/i 6 Dated 03/1.1/16.

No mining-activity will be done within 1 km. iroin the boundary ofNaticnal Par!: ajid Wild
Li-fe sanetuary atid lOO m from boundary of forest, .s. :' '
Project Proponent will be responsible if any litigation'is pending in any court of law.
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;16. Comcw^M BiyiSional/Magistj^te/Mmber Secretary Officer are instructed
to.inspectdhesfe work sites, so that to ensu e that above condition fulfilled and they should report backito
DElA'A-in case of any irregulafity anu short-Gornings.
Based on theirecommendafionsofthi Disti.ctBekhExpdrt Appraisal eommittee (DEAC) Meetingheld
on 21/Ql/2017^©isnietEeyehEnvirdmneih.Assessment Autho (DEIAAfin its meeting held on

deaded do. .grant dhe Bnvironnfental aearance. to the project subject to the. effective
irnpiemeiitatiori of the. fdlloydhg general andspecificcoiiditibns:

General Gonditibns:

] No Change in mining.tecMoiogy and scope of working, shall be made wiihput.the approval of Authority.
2-.. Personnel-woirking in dusty, areas, shall odprovided with protectivei-espirator}' devices and they shall

also heimpartedfedequate: traimng and. information.on.safetyandhealtly aspects.
0: The Authority reseiwes. the right to revoke the clearance if conditions^stipulated are not implemented.

The .Amhonty: wall also be entitled to impose additional enviromnent conditions or modif/ the esisti,ng
ones, if necessary.

4. In case.ofany deviation or alteration in the project from those submitted to this Authority for clearance,
a'tfresh reference should be made, to the Authority to assess the adequacy of the con.dition(s) imposed
and.to add additional environment protection Measures requir.sd, if any.

c. Concealing; factual data or submission of fajse/fabricated^ data.and fiilure to comply with any of tiie
conditions mentioned above may result in withdrawal of this clearance and attract action imder the
provisions of Environment (Protection) Act, 1985.

6. Project proponent have to plant trees surrounding the brick kiln and mines area have to proper
raamtenance for growing of plant up to tluee years. They will plant the tree in the first coming monsoon.

7. The mimng work will be open cast and manuaiiy/semi-mechanized metijod (using the machines) .shall
be used for excavation work as proposed in approved mine plan.

8. Top soil should be adequately preserved and should be used for landscapina.
9. Excavated soil should he properly stored in a manner not to increase surrounding SPM level.
10. Water sprinkling should, e.xercise during excavation and sti'ong of soil for suppression of fugitive dust.
11. Excavated area should be properly reclaimed and ensured'that no open bore hole is left,
12. Safety measures for the people working at the site shall be duly taken care of as per law.
13. The exaction work shall bedone in day time only. ■

Page 3 of 7 tir
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14. The pr^ecf'houndaiy shall be properly cb:vera restrict Cii5St;dispersioa.
livsErecautipnajf^measures sh^^ hp takeh during soihexcavahc^har bonservation and proteGtioh of xbre

and endahgereddloxa and faunafbund ihtlieatiidy area.
I6::Eduivadentdeyel of Noise levels during:mining activity shall be lhaihtainedPs per standards for both, day

and night.

Appropriate no' of spiinlde vvili be. lised during -raining operation period.
18. The route:m|j horn; excavation plots to Worksite should be hrmed up and necessary permission will be

sought-toni District-Administration.;
19>micles Tired for the transportation should be in good condition and should have Pollution Ckeek

Gertificate.arad-shouldfollow air and noise emissionstandards.
20. Approach road will be ntaintained periodically. ■
21, Personnel exposure bf monitoring, from leparable mineral dust shall be carried. out.for foe woricers-and

their health records to bevmaintained. Awareness. P.rogram for workers on impaet pn their health due . to
mining andhrecautionary measuxes like^use ofprotective equipment's etc. fist aid ficilities and adequate
sanitary facility in the fprm of temporary toi]ets./septic tanks to .be maintained.

.22. Sphdwaste-material viz. gutkha.rappers,plastic, glasses etc; should be restricted during prpject activity.
23. Project proponent should maintain daily register for information of fa) collection of soil/clay, (b)

,m:anpovver &.,fc) vehicles.us.Gd. for transportation,
24. A valid NODfrom State PpllutiPn Control Board shall be obtained for the. Brick Kiin^ Prior to operation

as perlaw and alTguidelines and be followed.
25. The mining operation shall be snictly limited to the proposed mining, sites and proposed purpose.
26. Soil mining shall strictly be undertalten as per rules and regulatioas/permissions obtamed from District

Administration/Mining Department.
27. 5% of project cost should be eamrai-ked for GSR activities. Firm up plan should be submitted to District

Administration and to DEIAA ̂ vith proposed activities and time schedule. A copy of resolution as.above
shall be submitted to the authority along with list of beneficiaries witli (heir inobiie nos. and addresses.
The GSR may include construction of hand pumps, public toilets, pathways, .community center, solai-
lights etc. tins environment clearance does not create of verify any claim of goplicant'dn,the proposed
site/activity.

Page a of 7
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28, Any mining activ% shali be und^alcgn only aJfter valied;permisldn:from,Miniiig Department®isW
Admimstration^rid wriiten agreement wtlrland ownes^to excavation is.proposed.

.29,,7l!e-excavation-work shall be .donedn, day time only.
30,. Mining, activit}' shall.npt be carried out durmg monsoon period.
:3] ,|Nq Changs , m Mining; techitdlpgy and scope of working shtjil; be -made: without the approval of

Authority; ,

32, Personnefwofking in dusty areas :jshaJl be provided: vdth-protective respiratory devices and they shall
■ also be. imprnted adequatedraihing. and information bh safety and health aspects; •

33v-nre-Authority.reserves^ tbe rightitp revoke the clearance if conditions stipulated, are not imidemented.
The Authority will alsdbe entitled tosmpose-additional environment conditions or modify the existing
;bnes. ,if necessary.

34.Jn case, of any deviation or alteration in the project proposed from fhose.submitted to this Authority for
Clearance, a fresh reference should he made tO: the..Authorit}' to assess the adequacy of the condition(s)
imposed, and to add additional environmental protection Measures requiredy if any.

35.,Concealing ̂factual data, or submission of foise/iabricated data and: jtailure to corapiy with any bi the
■conditions menfioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection Act, 1986.

36. Project proponent shall every year file compliance .report of Environment clearance Project proponent
shali.every year fde compliance report of Environment clearance;

37. Green Belt Shall be developed around the mining site, and along, the-haulage road to migrate noise
.  pollution, plantation along the periphery of brick kiln.

The pi eject proponent js also required to comply with following siipuiations as per MoEF,- G.OI OM no
11011/47/2011-LA.]I(M) dated 24/06./2013.
1. The borrowing/excavation activity shall be restricted to a maximum depth of 2 ra. below general ground

level at the site.

2. The borrowing/excavation activity siiall not alter the natural drainage, pattern ofthe area.
3. The boiTowing/excavated pit shall be restored by the project proponent for tissful purpose(s).
4. Appropriate fencing all-round the borrowing/excavated pit shall be made (Oy^oiieptany mishap.
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5i Mesutts 5h9U bs taken -to prevent dttst eraission b covefingro? botrbMngtexcavalod earth during
"Transportation.

a 'SafegnardabihaU be aaopietfagaittsthcai Mska on acconnt :„f Bfeeding on vectors in the water bodies
•  created due to borrOwing/excavafed of earth.-

7. Wdrkefs/labprersshallbe-proviaca wthfecilh

S. A'™sKal]be:!eftfeinthelou.,daryofadjoyngf.eldhar..,ga-width^-e^^^
proposed excayation.

9. A.minimurn distance of 50 m from any civil-'stpaeture suAas canafcgravej®a, green belt etc shall be
kept firom the periphery of aiiy exCa>adoH area.

Yott- are also directed- to ensnre .hi,, (he proposed site is ho, a par, any developmeht zone as deem to be
cancelled, .riiso in the e«enl,of any dispute-on ownership.or land use of thfcproposed site, this dearance shall
aptoniatically deemf o be caficelled.

... P'oponmt. will So mining according-io approved tnining plan and proposals incotporatingtie conditions specraed in the Envitonment Clearance will,in 03-tnonths of-issirc of the clearance The
DEIAAAIoEF reserves tlre right to revoke the cnvirontnen, cleatanee if conditional environment conditions m

mining activity.

the existingohes. if necessary,-slaintory elemanees shohldbeobtameiatta sttbmitied before start
pfany

These stipulations would be enforced among others under the provisions, of Water (Prevention and
mmrol of Pollmion) .hct, 197<l. the Air (Prevention and Coottol of Pollution) Act, 198], the Environment
(. roteetton) .Act, 1986 the Public Liability (Insurance) Act, 199-1 and EIA Notification, 2006 including lite
mnendnieiits and rules made tlrereafier.

■  TItis is-to reoues. you to take further necessary action in tite matter as per provision of Oazcttee
Nottflcatton no S.O, 1533 (E) dated 14,09.006 as antended and send regular compiinnce reports ,0 the amhonlv
as prescribed in the aforesaid notification.

-Meriiber. Secretaiy

DEIAA, BALIA

Page 5 of 7
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No.

action to:

/Parya/DEAC/Bnck/2016,/Dated: As above Copy ivith enclosure for information and
necessary

1. The Chairman SEIAA, Dr. Bheem Rao /unbedkar Paryavanm Parisar, Directorate of Envii-oament
Pradesh.

Utiar

2. Regional Office, Ministiy of Environment, Forests and Climate Change, Kendriya Bhawan, 5'" Floor,
Sector-H, Aliganj, Lucknow.

3. The Principal Secretary, Environment, U.P. Lucknow.

4. The Director, Department of Geology & Mining Gmvd. of Uttar Pradesh, Lucknow
5. Th= Member Secretary, Uttar Pradesh Pollution Conliol Board, Vibhuti Khand, Gomti Nagar. Luoknow,

Uttar Pradesh.

6. The District ̂ Magistrate, Ballia.

7. The Sub Divisional Magistrate ( ) ...
Copy of Web Master/guard file.

/

b
I' Mdinbcr Secretary

JDELAA, BALIA
.X ' ^V--'

c-H^T iWvnRi-<prfi (ftc/no)

Page 7 of 7
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•Ss^ „ PRADESH EOLLUTION CONTROL BOARD
Phone:0522-27208''R i? nr-.-! ■ ■') ^">-KI1O«-2260Iu

Si

CONSENT ORDER ~~

RefNo.-

I20]00/UPPCB/Azan3garh(UPPCBRO)/CTO/air/BALLIA/2021 '' 25/03;'2O21
To,

SJiri GEETA SINGH

BAIiLA • ""'"^'■'^°"-'^°»'.P<='-Sik™'i='P".Disl.BaIlia3ALUA.22,717

Reference Application No. I ] 199756
Dated: 25/02/2021

Board as per enclosed conditions . ^ ■- standards, in environment, by the
-■ This consent js valid for the period irom 25/02/2021 to 31/07/2025 .

rc2rvesGt?r\X"Md°powem^^^^^ Control BoardAir (Previntion and Controt ofPollnfion) Act, 1981 Zstrendedrb,s Is beksB issued „iO, ,t. uuthority.

Foraud on bchall ofu.p. ^onerol Eo.rd

Enclosed : As above
(condition of consent);

kalika siiMgk

Regional Officer

t^opyto: I.ADM(F/Tl), Baiha

4. KHAN ADHlKARhBallia.

KALiKA c«3^^6,. j5,nj.jby.
<A-;.KAy>r»H

SINGH M.r-'os.M2!
Regional WltSFr

31ANNEXURE- A4273



U.p. PoUpfioB Control Board

CONDITIONS OF CONSENT
Dated: 25/02,'2O21

I.

7

TOs consent is valid only for the ajjproved production capacity of Bricks "^OOno T r/,
ims consent js val d onlv i ■ . v ""cks-^uOuO Jnt/day.approval before making iy mSdificSon"? above. Industry shall obtain nrior■consent would be deeieS"'°" P^oduco' process /fitelf plant
stacks"'"'"*"'^ gas should not be more than, the emission norms for the
Air Pollution Source Details.

3(a)

S.No

1

Air Polution
Source

Brick Kiln

Alf Pollution Source.Details
Type of Fuel

Coal

Stack No.

01

Parameters

Particuiate
Matter

Height

30 Meter3(c) The emissions bv varinnc sfarl"- infn fh ^ — Matter ____
Emission Qualilw Details r>pr<»-i

Stack NoSJ^o

ShcTOM mOTdSS)''"™''' <" »s pa- Uic iiorjUE presented by the BoariWvIOEF &
propo^d ft,

CO°°' (houldb" fa ''T »°<=^ = «y ftPl tieLC/or otherwise mandatory. standards prescnbed by the Board/fvfoEF &

„„ft„ „,-ft,

ft,,,
monitcnng report should be submitted . consent order. Furtlier quarterly

^  »"■» «p..r om.

7.
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3  valid upto dated 31.07.2025 for manufecturing 20000 Bricks/Dav

desijate^by CPCb": ™ air qualify
HlSd'S/rr/r as per fuel availability directed by Letter No -^ty"°'^^pT/GeneraI-208/lS, Date 05-01-2018 of Stale Pollution Control Board
(Pi?"ediSf Actt I'm notification issued under lhe Environment
fo'steS emkSn?^ ^^"d filling in a scientific manner.
D - Brick kiln shall have adequate stack monitoiiug facilities,-as per GPCB Emission Reguiatibn Part

consent eondidon ̂vile granting thc"ctS Sr""
a  accumulate ail around the Brick Kiln

to Ms °™'" f'°"' "•= -1 be

technology of conventional CBRI Roorkee

19. Bnck shall comply the conditions of CTO/EC issued by the competent authority.

Issued with the permission of competent authoritv .

For and on behalf of U.P. Pollution Control Board .

KALIKA SWGH STKSStSS.tS;

Rejnponai Officer

33275
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06/02/2023, 20:12 Gmail - E-Service of 1. Supplementary Affidavit on behalf of R-9, 2.. Amended counter affidavit on Behalf of Resp No. 8 and 3. A…

https://mail.google.com/mail/u/0/?ik=d58b347c91&view=pt&search=all&permthid=thread-a%3Ar6954190607043051503&simpl=msg-a%3Ar69558430… 1/1

Workspace Legal <workspacelegal0@gmail.com>

E-Service of 1. Supplementary Affidavit on behalf of R-9, 2.. Amended counter
affidavit on Behalf of Resp No. 8 and 3. Application for Amendment of C.A of Resp
No 8 on behalf of Resp No 8
1 message

Workspace Legal <workspacelegal0@gmail.com> Mon, Feb 6, 2023 at 8:12 PM
To: secy-moef@nic.in, mscb.cpcb@nic.in, advocatenandita@gmail.com, pradeepmishra@yahoo.com

Respected sir/ma'am

Kindly find the scanned copy of the following documents and treat this mail as proof of service of the Amended counter
affidavit on Behalf of Resp No. 8, Application for Amendment of C.A of Resp No 8 on behalf of Resp No 8 and
Supplementary Affidavit on behalf of Resp No- 9 in the O.A no 174 of 2022 in the Principle Bench, NGT New Delhi.
Please find the following documents attached. 
1.  Supplementary  Affidavit on behalf of Respondent No- 9
2.  Amended counter affidavit on Behalf of Resp No. 8
3. Application for Amendment of C.A of Resp No 8 on behalf of Resp No 8

NOTICE

--------------------------------------------------------------------------------

This e-mail message (including the attachments, if any) contains information that may be confidential, proprietary or
legally privileged information which may be protected by the attorney-client or other applicable privileges, or constitute
non-public information. This e-mail message is intended to be conveyed only to the designated recipient(s). If you are not
an intended recipient of this message, please notify the Sender by replying to this message and then delete it from your
system. Use, dissemination, distribution, or reproduction of this message by unintended recipients is not authorized and
may be unlawful.

 

Regards

W.S.L Consultants

WORK SPACE LEGAL

Mob No: 9129829862, 9200288888, 8360566916

Email: workspacelegal0@gmail.com.

Office: 222, 2nd Floor, Atta Market, Noida, Gautam Budh Nagar, Uttar Pradesh

 

3 attachments

Application For Ammendment in C.A of Resp No 8.pdf
460K

Final Ammended C.A of Respondent No-8.pdf
3658K

Final Supplimenty Affidavit on Behalf of Resp No 9.pdf
5936K
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